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(vi) Need for inquiry into alleged irregu-
larities in Rohilkhand University

st g gwT AT (fiEni)
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MARCH 12,1924

Matters under rule 377 520

we faeafaaray #1 #19) fefugf amre
¥ AT oF g7 w A faw @
¢ fasafegwa & 87 a'% ux
TEMTHI¥ AT & 1 Ao F1Ho 7
fedt 7o 20915 agr @to Ue #FY fEuy
Fo 37158 ¥® ft wrew g€ 2 wAar
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fazafaarag &1 #1aiag wgoaifee-
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oVAT ® ega HATIT SAIH 21 AT 2
T THYL WFIW 4T 7T FBIT FAG-
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{vii) Postponement of Third ANl ludia
Conference of Urban Cooperative

Banks and Cooperative Societies
fixed for NMarch 9 and 10, 1984, and

in convenience to delegates because
of their not having been informed in

time about the change in dates
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fasg oy aedew & w83 5
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ey 37 #gfoer w3 fagr aar 2, wfi.
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afraqa &1 guar awg 97 gfFfafas
Ft 341 78 4y 7€ w7 gzi v wfifa-
fagY & sy sra &1 s73 aYa
FzTIaT ?

(viii) Need for steps for minimising the
suffering of farmers a Te ted by Ren-
gali Multi-purpase Dam project in
Khaira C.D. Block (Balasore) Distt.

SHRI ARJUN SETHI (Bhadrak) : Sir
the Rengali multi-purpose dam project
has displaced 10,000 families from 265
villages in the Sambalpur and Dhenkana
districts of Orissa. Located in the Talcher
sub-division, the project is designed to
control floods in the vast low-lying areas

-

of the river vall:y and utilise the river
water for power generation and irriga-
tion The rescitlement programme envi-
sages the all ‘tment of land  For cultiva-
tion and housing, the displaced families
will also get forest products at conces-
sional rates for house-building and cash
cempensation  besides  being  provided
with community wells, schools, clubs,
villages roads and d spensaries.

But this massive programme to eva-
crate and resettle the villagers which is in
progress since 1976 has not gained
momentum yet, All the 61 resettlement
colonies envisaged to be brought under
rural electrification programm: remain a
distant dream,

Similarly vast streich of cultivable
land :equired by the state administration
in 19¢0’s in Khaira C.D. block of Bala-
sore district to bring under cultivation by
Salandi left canal scheme remains a day
dream for the peorle of the arca. People
had lost their valuable lands and the
State administration on their part had
dug trial pits for canal purposes and if
the canal is not feasible for any reason,
the lands acquired should have been
returned 'o the affected farmers who are
willing to repay back the amounts receiv-
ed from the Government,

Hence, 1 urpe upon the Government
at the Centre to advise the state in this
regard so that the farmers’ sulferings are
minimised.

14 32 hrs.

GENERAL BUDGET, 1984-85
GENERAL DISCUSSION-
Comid.

MR. CHAIRMAN - Now, we wli
take up further General Discussion on
the Budget (General) for the year 1984-
85. Shri Sunil Maitra was already on
his legs. He has already taken 1 hour
4 minutes as against 54 minutes allotted
to his Party. I would request him to
conclude his speech,



